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(iii) State should consider giving
Police powers to the Railway Pro-
tection Force.
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Implementation of Railway Projects

in West Bengal

1243, SHRI RUDOLPH
GUES: Will the Minijs o
WAYS be pleased o stute:

RODRIi-
of RAIL-

(a) whether the implementation or
schedule of any Raitway projects will
be wffectes by the damage caused by
the recent floods in West Bengal; and

(hy what rrmedial measures are
contemplated or have leen carvried
out to ofiset these wdverse ellecls of
toods in West Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF TAILWAYS
(SHRI SHEO NARAIN: (a; The final
comn’etion dales of the projects are
not likely to e affected by the recent
floods in West Bengal,

(b) Does not arise.

Alleged misuse of Funds by Board of
Directors of Bird and Company

1244, SHRI SYAM SUNDER GUP-
TA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government of India
have received any complaints from
the staff of Bird and Company Limited
relating to misuse of power and com-
pany funds by the Board of Directors
of this Company;

(b) whether it is also a fact that
substantial amounts belonging to the



117 Written Answers AGRAHAYANA 7, 1900 (SAKA) Written Answers

retired employees of this company are
blocked in the shares of the company
and T so; what action Government
propose to take to provide relief to
the retired employees by selling these
shares in the market; and

(c) if not, the reasons thereof?

THE MINISTER OF EDUCATION,
-AND SOCIAL WELFARE AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER): (a) An unsigned letter
purported to be from the ‘Employees’
of Bird Group of Companies d=ated
.28th December, 1977 has been received
in the Department.

(b) anri (¢). The Savines Trust holds
498 per cont of 1he equity shares of
Bird ond Comnanv Limited. Thr esfi-
mated liabilities of the Savings Trust
as on 31st March, 1978 amcuntine to

Rs. 58.0% lakhs include dcposits by
pensioners of the orders of Rs. 3 lakhs.
The mntier repariing the sale of the
share. "ald ' the Savings Trust is
pending with the High Court of Cal-
cutta.
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Writ Petifions relating to Land ceiling
pendicg in High Courts and Judicial
Commissioners’ Courts

1246. SHRI G. Y. KRISHNAN: Will
the Minisier of LAW, JUSTICE AND
COMNPANY AFFAIRS be pleased to
state:

(a) the number of writ petitions
reiating to lanid cciling and other land
reform laws, under arlicles 226 and
227 o the Constitution, pending in
various High Courts and Judicial
Commissioners' courts as at the end
of Sepiember, 1978;

(b) sinece when these writ petitions
have bheen pending; and

Government are
taking for the speedy disposal of
these cases?

(¢) what steps

THE MINISTER OF EDUCATION,
AND SOCIAL WELFARE AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER): (a) and (b). Information
at the end of September, 1978 in not
availabie = Information as on 30-6-1978
is given in the attached statement.

(by The follewing steps have been
taken to clear: arrearsi—

(i) The sanctioned strength has been
increaseq in the High Courts in res-
pect of which proposals were receiv-
ed. This increase has been made in
the following Hogh Courts from\ the





